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IN THE CENTi7(AL ADMIN IslE{AIlYE TRIBUNAL BENCH ALL/4iABAD

J\D0IT lCNAL BENCH AI ALLAHABAD

* .••.»
Allahabad : Dated this loth day of March, 1997

Original Application NO.510 of 1993
~istrict ; Jjyoput

COHAM;-

Hon' ble Mr. S. JJas GApta t A..M..

Hooll2,l, Mr. Teb' Verma, ,z,&
Kesh Kumar, son of RamShiv Nayak,
Resident of Village Dhari Pur, Post.
prem Kapura, District-Jiunpur.
Virendra prasad '{.adaVr son of sri Ram KhelawanYadav. Resident of Vi lage Uharipur, post-pramKa Pura. D1strict-Jaunpuro
Chote ~al 'Patel, son of sri Ram Charan Patel.
Resident of Village Shawani Garh, pOst Kahla,
District.Pratapgarh.
Hari Bahadur '{adav ,son of Jokhai H.am Y adav,
Resident Of Village 8. post Doahi, Oistt..Pratapgarh.
Hira Lal, SOO, of Ja~ganatht Resident of Village
and pOst sidtlauli, uistric Pratapgsrh.
Jagdish Kumar son of Ram w1arey, Resident of
Village Behdaul Khurd, post Gaura. Uistrict
Pra tapgarh.
Ram Ganesh son of Baij Nath Y adav t jj\S~I*.~
Resident of Village Gaura Pure Bada, District
Pratapgarh.
Ram Uhari, son of sri Lala, Resident of Village
aamp~r Sawai, pOst Rajjupur, District Jaunpur.

(By sri sanj~ Kumar. AQvocate)
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. ., . . . •Applicants
Versus

union of India, through the setretary,
Railway Board. New Delhi.
General Man~glr, Northern Railway, Baroda House,
New Delhi.

uivsional Railway Manager, Northern Railway,
Divisional Railway Manager Office, Nawat Yalsuf
Road, Allahabado
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4, senior Divisional Cotmnercial superintendent,
Northern Railway. Uivisional Railway, Manager
Office. Nawab Yusuf Road, Allahabad.

(By sri s. W. Gaur, Advocate)
• • • • • Respondents

ORRiJ\
ax Honfa~e Mr, S, Pas cupta. A-M.

The applicants in this case were VOlun~
Ticket Collectors. They were employed for a vexy

short period and, there~ their services were
terminated. Tbe applicants have approached this
Tribunal seeking a direction to quash the order

by which their services were terminated with all
cOQsequential benefits and fer issue of a direction

to the respondents to giveJ benefit to i. the applicants .
';i-~-of the Railway BOard scheme contained in their letter

dated 6-2-1990 reinstating the applicants and
regularising their services.'

2.,- The controversy in this mat'ter now stands

settled by the decision of the Hen'hie SUpreme Court
in the SLP NOo9606.960B and several others of 1995.
which were decided gy a c~nmon order dated 19-2-1996.

By this order, the Hontble supreme Court has set aside
0- .

the decision of ..,Bench of this Iribunal rejecting
•... '

the ·OA filed by VOIUflt~ Ticket Collectors for beiRg

granted the henefit of Railway BOard scheme for

re9Ularisation~ The respOllden't.shave been directed

in this order to examine the case of those appellants

in accordance with the directioAs contaiQed in Paras
37 and 38 of the Tribunal's Judgement in the case
of Usha Kumar! Anand.

3~ Tbe decision in the case of Ushal<ilmari Anand
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was given by the principal Bench of the Tribunal and

reported in AIR 1989 (2) CAT 39. Although the case
of Usha Kumar! AnaAd rela~ to employment of Booking

Cler~ in view of the Hootbls supreme Court· s decision in
)

the SLP. tbe aforesaid decision shall be equally
applicable to VOlun~ Ticket Collectors. We accordihgly.

dispose of this QAwitn the direction to the respondents

to examine the case of' the applicants in accordance with

the directions contained in Para 37 and 38 o"f the Tribunal',

decision in the Case of Usha Kumari Anand.

There shall be no orders as to the cost.ue
Member ~A)


